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3G /ORDER

PER SUNIL KUMAR SINGH (J.M):

1. This appeal is directed against the impugned order dated
02.08.2024 passed by the Ld. Commissioner of Income-tax
(Appeals) Pune-11 [hereinafter referred to as the “CIT(A)”] u/s.
250 of the Income-Tax Act, 1961 [hereinafter referred to as "Act"|

for the Assessment year [A.Y.] 2014-15, wherein the addition
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made by AO has been confirmed and assessee’s appeal has been
dismissed.

. The case was taken up for hearing, none responded for the
assessee. However, Ld. DR is represented for revenue.

. Perusal of the records show that the assessee has moved an
application dated 07.12.2024, stating that he does not want to
pursue the aforesaid appeal and requested for the permission to
withdraw the appeal.

. Ld. DR has no objections.

. In view of the appellant’s written request, he is permitted to
withdraw the appeal.

. In the result, the appeal of the assessee stands dismissed as

withdrawn.

Order pronounced on 13.12.2024.
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